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 {Shri  B.  K.  Daschowdhury] an  Ordinance  banning  the  proposed  land
 commission  as  was  suggested  and  whether
 they  will  give  immediate  settlement  rights
 to  those  who  are  in  occupation?

 SHRI  Y.  ४.  CHAVAN  :  The  implemen-
 tation  of  the  land  legislation  and  the  consi-
 deration  of  new  measures  that  have  10  be
 taken  are  under  study  by  the  Governor
 and  the  Advisers  of  West  Bengal.  They
 have  taken  certain  preliminary  decisions
 in  the  matter  and  have  communicated
 those  decisions  to  us  which  are  under
 study  here,  Our  Food  and  Agriculture
 Minister  will  study  the  implications  of  the
 decisions  that  they  have  .aken,

 The  other  question  he  has  raised  is  about
 the  ceiling.  At  the  present  moment,  I
 think,  throughout  the  country  the  ceiling
 on  the  basis  of  the  individual  as  a  unit
 is  accepted.  This  is  a  new  idea  which  is
 being  canvassed,  namely,  whether  there
 should  be  a  ceiling  on  the  basis  of a  family.
 That  is  a  matter  for  consideration.  He  is
 a  member  of  the  Consultative  Committee
 and  he  can  raise  it  there.  I  might  also
 raise  it  for  discussion  of  the  principle  in  the
 Consultative  Committee.  At  the  present
 moment  there  is  no  intention  of  passing
 an  Ordinance  as  such.  Without  giving
 proper  consideration  to  this  idea,  one  can-
 fot  rush  to  pass  an  ordinance.  .(/nrerriup-
 tion).

 SHRI  PILOO  MODY:  Sir, I  think,  it  is
 very  significant  that  all  the  Communists
 have  moved  out  of  this  House  to  go  to
 the  American  Embassy  to  protest  about
 Cambodia.  They  have  concern  for  Cam-
 bodia  and  no  concern  for  what  is  happening
 in  Bengal.  1  think,  this  should  be  noticed
 by  this  House.

 13.074  brs.
 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  HINDUSTAN  CABLES
 Lip.  1968-69

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRIAL  DEVE-
 LOPMENT,  INTERNAL  TRADE  AND
 COMPANY,  AFFAIRS  (SHRI  RAGHU-
 NATHA  REDDY):  Sir,  on  behalf  of
 SHRI  F.A.  AHMED,  |  beg  to  lay  on
 the  Table  a  copy  each  of  the  following
 papers  under  sub  ()  of

 Commonwealth  Games  in  180
 Edinburgh  (5t,)

 (1)  Review  (Hindi  and  English  Versions)
 by  the  Government  on  working  of
 the  Hindustan  Cables  Limited,  for
 the  year  1968-69,

 (2)  Annual  Report  of  the  Hindustan
 Cables  Limited,  for  the  year  1968-
 69  along  with  the  Audited  Accounts
 and  the  comments  of  the  Comp-
 troller  and  Auditor  General  there-
 on.  [Placed  in  Library.  see  No.  LT-
 3407/70)

 SHRI  HARDAYAL  DEVGUNA  (East
 Delhi)  :  Sir,  you  should  allot  time  for
 discussion  on  the  Naxalite  activities,

 MR.  SPEAKER  :  1  cannot  tell  you  at
 Present  about  it.

 13.074  brs,
 STATEMENT  RE  INDIA'’S  PARTICI-
 PATION  IN  THE  COMMONWEALTH

 GAMES,  1970
 THE  MINISTER  OF  EDUCATION

 AND  YOUTH  SERVICES  (DR.  V.K.R.V.
 RAO):  Sir,hon.  Members  may  be  aware
 that  the  IX  Commonwealth  Games  are
 scheduled  10  be  held  in  Edinburgh  from
 16th  to  25th  July,  1970.  Government  have
 received  a  request  from  the  Indian  Olympic
 Association  for  financial  assistance  for
 participation  of  Indian  contingent  in  these
 games.  It  has  come  to  the  notice  of  the
 Government  that  13  African  countries;
 who  are  members  of  the  Commonwealth,
 have  threatened  a  boycott  of  the  Common-
 wealth  Games  by  all  African  countries  of
 the  Commonwealth  if  the  projected  South
 African  Cricket  Team's  tour  to  U.K.  for
 playing  matches  against  MCC  is  allowed
 to  go  through.  They  have  called  upon  the
 British  Government  to  cancel  this  tour.
 It  is  learnt  that  the  British  Government
 have  made  it  clear  to  the  MCC  that  Country
 Cricket  Clubs  will  themselves  have  to  bear
 the  financial  burden  for  policing  their
 grounds  from  public  demonstrations
 expected  during  the  South  African  tour  and
 any  damages  to  their  property  that  may
 result  from  these  demonstrations.  A  size-
 able  public  opinion  in  U.K.  is  suggesting
 cancellation  of  the  tour.

 In  the  light  of  these  facts  as  also  in  line
 with  our  consistent  and  continuous  opposi-
 tion  to  the  policy  of  apartheid  in  any  field
 Government  .has  carefully  considered  the

 619A  of  the  Companies  Act,  1956:-
 i  of  India's  participation  in  the

 Ce  ealth  Games.
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